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REFERENCE TO SUICIDE BY TWO
SUSPECTS IN RAJIV GANDHI AS.
SASSINATION CASE

SHRI YASHWANT SINHA (Bihar):
Madam, I have a very important point to
raise.

A couple of days ago in Coimba
tore, there were two suspected LTTE
militants who were in hiding there.
The police went there and surrounded
that place. The militants committed
suicide. The details have appeared in
today's papers. It appears that one of
the persons who committed suicide
was person called Dixon. He is des
cribed as a close aide of Sivarasan,
who is the prime suspect in the Rajiv
Gandhi murder case. Look at the way
the whole thing is proceeding, es
pecially after the suspicion which the
hon. Home Minister was pleased to
reflect in this House while replying
to the clarifications on the escape of
Shanmugam that he suspected the
hand of a super-power. Though he
did not name that super-power, every
body knows what he meant. In the
light of such serious allegations which
have  been levelled by no
less a person than the Home
Minister of India, what is happening
to this case? Why is it that people are
being allowed to die one after the
other? There are important witnesses
and important accomplices in  this
murder case who are being allowed
to just vanish from the face of this
Earth. I want to know as to what is
happening  Then the newspaper re
port eoes on to say further that the
investigation into the suicide or what
ever it was will be conducted by the
Tamil Nadu Police. The SIT was
present there. They had gone there when they
received information that these two persons
suspected in the Rajiv Gandhi murder case
were in hiding in Coimbatore in that parti-
cular building. Why were steps not taken to
ensure that they were captured alive? I am
sure our police is capable of much better
performance than allowing the suspects to
die. Now. T want to know what exactly is
happening. Why are we on a two-track
approach? The Tamil Nadu
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Police is doing something and the SIT
is doing something else. We do not
know what is happening in this case.
I regard this as a very serious lapse
on the part of whoever is investigat
ing this case. This must be clarified
immediately. This House has expres
sed its concern at the way in which
the investigations have been conduct
ed in this very very important -case.
We are all interested that not only
the culprits should be brought to
book, but the larger conspiracy in
this case should be wunravelled and
the country taken into confidence,
I am raising this point because

want the Government to react imme-ditely
and give a statement how exactly these two
suspects in this case have been allowed to kill
themselves.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): Madam, [
associate myself with what the hon. Member
has said.

SHRI GURUDAS DAS GUPTA (West
Bengal): I fully associate. (Interruptions).

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): The whole House is
unanimous on this. I want the Leader of the
House and Home Minister to come and make
a statement in this House immediately.

SHRI M. S. GURUPADASWAMY (Uttar
Pradesh): He has made a statement on the
other case, but why has he suppressed this
information from the House?

SHRI GURUDAS DAS GUPTA: I submit
firmly that there is absolutely an air of
suspicion .. (Interruptions) .

THE DEPUTY CHAIRMAN: Tbe
Minister of State for Home is here. T hope he
has noted the concern of tbe Members of the
entire House. I think he has taken note of it.

SHRI YASHWANT SINHA; That is not
enough. The incident is three days old. It
happened day before yesterday.
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B0 TAIRT QWY (T57 937)
HERA, TSA AT ¥ gear FT @i
Hoag? faacd at sir w1 &0 ...
(ag) TF gz aE 1g"r &
THT HEAT TFT AT WT TE AT

.. (TRaw)  UF A7 siiw wfafa

. (=magTa)

SHRI V. NARAYANASAMY (Pondichery):
The Tamil Nadu police is hostile towards this
case. , They are totally hostile towards this
case, because most of them are involved in
that case. In the Thanjavaur belt with the
connivance of the police. LTTE people are
operating in that area. Therefore, the Central
Government must exclusively depute officers
to investigate the case; otherwise the entire
evidence in the assassination of our leader
will ba buried. I request the hon. Home
Minister to depute them immediately.

3o WAFT QA IfqT @a
fear 3% 21 ... (Swagw)

SHRI MENTAY PADMANABHAM: Mr.
Narayanasamy is casting aspersion on the
AIADMK Government in Tamil
Nadu.

SHRI V. NARAYANASAMY: What is
that he is telling? The police personnel who
are hostile towards this case were appointed
during Karuna-nidhi's regime. I am telling
you about it frankly.

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, allow the Home Minister to
react. He has taken not of it.

SHRI YASHWANT SINHA: The Home
Minister must react immediately because the
incident took place day before 5'esterday.
They must have all the facts. I would like the
Home Minister to react immediately.

Mo TE@ATHT qOeA:  TAHE
AP w3 &, dEw, @ g "wT
AT & oSgE [T F AR TW AW
FY wEAI0 @1 T § WL gHIT Al
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¥ FERT UT-UEH ATEH AT 5l V8
&1 W WaEr gEdr wiw whwfy S
FI U HEA H TCT & HIT Hay
5 ag wig wlafa &8 340 umo
méo Zro 97 gHMIT  f3emig =z
@l 3 AT TE AEEE & gfr Hiw
F1, WA FIA A A G L, AR
gu fagr mv@ g1 1w m: a FI
g% wrar g & oTwE amr
qA@ 9T g1 ... (=)

THE DEPUTY CHAIRMAN; Let the
Home Minister react.

# anr, W *rfotf \

SHRI TINDIVANAM G. VENKATA-
KAMAN (Tamil Nadu): Madam, I want a
clarification.

THE DEPUTY CHAIRMAN: Please sit
down. When he is speaking, I will nto permit.

¥lo TEIHT QU8R : UF., W,

0. @ vga avqE Ay ... (|aw)
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY

AFFAIRS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB): Madam, the hon.
Member, Mr. Yashwant Sinha has raised a
very important point. The matter is really
noted by me because I am present here. The
Home Minister is replying to the clarifications
on the short duration discussion under rule
193 in the Lok Sabha on the subject of
Shanmugam murder case and allied things. As
regards the Coimbatore incident, I am also
aware of it that something had happened. We
are collecting the details from them as to what
exactly happened, the manner in which it had
happened and all that. I want to assure the
House that we do not want to hide any
information. At the same time, it is not fair on
our part to cast aspersion on any State police
in general. If. ...

SHRI MENTAY PADMANABHAM:
Your own Member has criticised them.
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SHRI M. M. JACOB: I am only teling
about that thing. If there is anybody who is
found incompetent and is not doing his job
well, we will have to certainly remove and
replace them with trusted people who can
carry out the job very well and that will be
done by this Government.

glo TERIHT G ¢

[RAJYA SABHA]

qIT TAsT
wede wfeo, | (swam) #i7 gwd
et 1 tFEHe & T wv w7 s

#aa #1 qafey o YA ARG
& Gy g1 vgr &) JosY @ T
YT wurA gy o7 Y qH IR
W YT yIH AT ¥dEHE % o
g WAl o F w@EHT I OB A
yg w3l gE ¥ afaw sum qa
AT T A R TEY g3 &
g wgd & & g T X qumm
q&l ol w1 owr ®EAT § L ...
(wrar)

THE DEPUTY CHAIRMAN; DMr.
Fernandes, what do you want to say?
... {Interruptions) .. .1 have identified
Mr,_ Fernandes.

siterell aemn &fgw (997 AR@) ¢
wq aF AAFHHT 3 avonfify &
qeaTe #&F I v % d%w,...
{(srren®) T A4y & To ¥ wd
WA Ad g ead o L. . ()

SHRI JOHN F. FERNANDES (Goa):
There are reports in the press that in Tamil
Nadu two LTTE hardcore terrorists attended
the funeral of Mr. Shanmugam in spite of so
many police personnel and SIT people
present there. This is a total failure on the
part of the investigating authority. There was
also a report in the press that 12 SIT officials
are understood to have been suspended. I
want a statement from the hon. Home
Minister about this matter.

SHRI M. S. GURUPADASWAMY:
The evidence is being destroyed, it is not just
a suicide. -By that suicide, they have
lost evidence. And the
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whole investigation is going in a zigzag way
and in a most distorted fashion. Let the Home
Minister come and make. a statement on this.

Tlo NAUT BRI ¢ (7T¥+)
egatefa wg=a, TSE St @
wiew et ®fgar oE mrewsidr
ZEY XY wIEHT 9T, 4T ATH ALANT
FT T g9 war @ & 1 qy
ayfsa xy wwyr w afemfas £
IR oy E R YR OATCHTIET T
¥ UIER T UFT § AT DUT HOFT
v # faeger gt fEsfwawd
Ag STAzYT g & a1g W1 59 wan -
e F v & v Sr qivc fgw o
YA UT TWCE[TT JIT HT @ 9
HT A9 W&l WgRy ¥ ux aqig wo
DITHIYA WL 97 % T9 wiHg ¥
nix sfeges «Fff 9% #@iv 3w A%
Fr @a< ugd w1 Agr fyaddr  fa
FTE &Y HIT RIS2Y YT Yl
I FIE AY TAET TT AL AT
fadg’ & o gHT F1 AT G fgur
T F AR Wt wfeygg uana
W F HYT Wl Ty g AT gHidl
HTHEIT H17 ST aR 480 Sty &7
v B ug utd wx 45 &1 v &
HEET Y wtwar mgar fa Fu
T ¥ fye S F a7 FY 41T
¥ wAET ZO P AL TS ey
FOOEUN F T HLH HHCH IS A
T AT AT FT oy A A 7
(Interruption)

b

THE DEPUTY CHAIRMAN: Just a
minute, please. I will ask the Minister of State
for Home Affairs to look into the matter and
convey to the Government the sentiments of
tha Members, the entire House.

SHRI M. M. JACOB: Yes, Madam. I will
look into the matter.

SHRI YASHWANT SINHA: We want
him to make a statement. Lat; him make a
statement.

SHRI MENT AY PADMANABHAM: We
demand a statement. Cutting
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across party lines, the
a statement.

THE DEPUTY CHAIRMAN: I said 'the
entire House'. (Interruptionsns). Unfortunately,
you are fond of listen > ing to other things.
Please sit down Just a minute. I said 'the

sentiments of the entire House, including the
Chair

SHRI YASHWANT SINHA: We want
a statement today. We want an assurance
from the Minister.  (Interruptions) .

. WAHT R Sogary
wgiRai, ME WANT § ST aFaed
fear a1, &% faafra 9 @ @
& zafqu @i &7a0 § f5 wum
qANT G W OHW T HIvaras
3 W7 sax faofre #1¢ #m A
W 9T wE&Rg, A &M FIAT §
fo yara wE@ G § WT W
TIHT & AT FilAkgA F1 AW
2 meqe fwEr S

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Madam, may I say
this?

THE DEPUTY CHAIRMAN: The Minister
has already committed himself that he will
come back before the House. He cannot
commit more than what he knows. Until and
unless he collects the information, he cannot
come before the House, He cannot come back
without proper information. Give him some
time. He will come back.

SHRI V. NARAYANASAMY: How much
time will they take to collect the
information?

THE DEPUTY CHAIRMAN; Mr.
Narayanasamy, you have made your point.
Let others also speak. There are other people
also in this House who want to say something
on this issue. Let them speak. Now let Mr.
Subramanian Swamy speak.
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SHRI SUBRAMANIAN SWAMY:
Madam, in addition to your articulating the
opinion of the House, I am bringing to the
notice of the Minister the point that Dixon
was no ordinary person. He was a key person,
not so much in the assassination itself, but
right through. If you see the records of the IB,
Dixon figures as a very very key person in the
whole LTTE episode in Tamil Nadu. There-
fore, the Government must make a 'statement
today. They may make one tomorrow also.
But today, deflnately before the house rises,
he should make a statement so that we may
know exactly what happened. (Interruptions).

SHRI YASHWANT SINHA: The Minister
should react to this. Ts he making a statement
today or not?

SHRI M. M. JACOB: I shall try my best to
come back to the House with a statement. [
want to get the information. It depends on the
cellection of full information. If I am
successful in collecting the information. I can
come back to the House.

THE LEADER OF THE OPPOSITION
(SHRI S. JAIPAL REDDY): Will he come
back today evening or tomorrow morning?
Will he make a statement?

SHRI M. M. JACOB: I cannot promise a
statement now because I have to get the
information.

THE DEPUTY CHAIRMAN: Do you want
the Minister to come back with full facts or do
you want him to come and make any
statement? You want him to collect the facts.
And I think he could not say better than what
he has said that he will try his level best to get
all the information today. If he cannot, would
you like him to come and make just a
statement which has no meaning? Let him
give the time. If he can do it today, it is fine.
He is going to collect the information and
come before the. House. (Interruptions),

SHRI S. JAIPAL REDDY: Madam, the
hon. Minister has not made a specific
commitment in regard to a statement. It he
cannot make a statement today, will he make a
statement tomorrow? That is
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a categorical assurance we all are seeking.
(Interruptions).

SHRI N. E. BALARAM (Kerala): Madam,
you are saying one thing and the Minister is
saying a different thing. (Interruptions).

THE DEPUTY CHAIRMAN: The
Minister is not saying anything different. The
fact is, you want to discuss this matter on the
floor of the House. Right. So whichever way
he brings the information before the House,
that is more important (Interruptions).

SHRI MENT AY PADMANABHAM:
Madam, the point is whether the Government
is prepared to give a statement in this House
either today or tomorrow. That is what we
want.  (Interruptions).

SHRI M. M. JACOB: Madam, if every
Member keeps on talking like this.. . (In-
terruptions) .

SHRI YASHWANT SINHA: Madam, he is
trying to get out of that situation. We want a
definite assurance from him. (Interruptions).
This incident took place day before yesterday.
The Government should have known about it.
The Government should have had all the facts
Wore it. (Interruptions).

SHRT GURUDAS DAS GUPTA: Man
dam, the Minister is deliberately not making
any commitment.

THE DEPUTY CHAIRMAN: I can
assure you that the Minister is as much
concerned about finding out the culprit who
murdered Rajiv Gandhi as all of us are. So he
wiil come back. (Interruptions) .

SHRI YASHWANT SINHA: Madam, your
statement can be contested. The way the
investigations are being done does not prove
your statement. Your statement that the
Government is as much interested is not
proved. I am not prepared to accept that
statement that the Government is prepared.
Otherwise, the Government would have been
more forthright, the Government would have
been more alert. (Interruptions). They are not,
(Interruptions) .

THE DEPUTY CHAIRMAN; Now let us
have discussion on the Budget.
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SHRI MENTAY PADMANABHAM.
Madam, we all suspect that the Government
is not at all serious in finding out the truth.
(Interruptions).
=i AIFFR AR T6 W HEH

(FeT T3 ): TEW F6 T F4 He) 9g o7
I FTA &% & S 7% za% 1 74
10T T7 GF FE WU FF WA
<

SHRI M. M. IACOB: Madam, there are
two issues raised in the House today One is
about the Coimbatore incident about which
some of my friends have just suggested.
(Interruptions) Another one is  about
international  ramifications...,  (Interruptions).
On the Coimbatore incident, 1 will
immediately collect as much information as
possible and if I am successful to get it
completely, I will come back today itself.
Otherwise. may be tomorrow because today
we are discussing the Budget. (Interruptions).

SHRI YASHWANT SINHA: Rajiv
Gandhi's murder case is more important and
you must come out with the facts.

HWAT W& &1 @A WFH
(ST 93w ) : WFT Ty G WIAT E AL
@id WgIwl ad1 T Feq T & a0 S°
TR gal 1A BT 9T T G7
AT Fifgo |
THE DEPUTY CHAIRMAN: We have not

started the Budget. I will call your name. Mr.
Vishvjit Singh, please take your seat.

DR. RATNAKAR PANDEY: The Home
Minister has already made a state ment but
that is not effective. So the Prime Minister
must come with a statement That may be
today or tomorrow.

SHRI SURENDRA SINGH THAKUR
(Madhya Pradesh); No, no. It should be today
only and that too by the Prime Minister and
not by the Home Minister (Interruptions).

DR. RATNAKAR PANDEY: We want a
statement from the Prime Minister himself.
(Interrfiptions). Let the Prime Minister come
and make a statement. (Interruptions) .

SHRI YASHAWNT SINHA: Some private
negotiations are going in the Trea-aury
Benches. (Interruptions).
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w1 MIFATE LHEAT IF WA GRA
RERAT, G T F AT 3@ LHA §
gt §19 fafezs 7 faa® g9 a0 &1
g7 aT fa1 21 (swaeta)

T, AT qEY ;A HeAT I
ST FE FET ITRT MWL NOT KT
9T 7Fi ggr ) zafen g H@ S
q"IT AT N WA 13ET 9T,
IAT AT A&7 &, IIAqEla ST,
fET gatzam Zr F & 99 wiw #
vt feafs § mgrg @&t S g AT
T 1 faw ¥ TwT ¥ w@ede
597 T | qg TAIT gEAT AEy &)
7g @1 fF qz @&t ot FwEr fE
... (owganw) ... gIT 9@d F
gfaar & w1 3% Far =1, o aQE
FT J4T 97, TR WEAMED §, U<
TEd ¥ AEEr 1 5 §Er St
AT T EEdT T ) ... (swEEw)

AT RBEAI RE 77 IT AT ABAR:
QUER fHrdezs setg 2\ @2 g% 915
FAMTZE T |
- g t.g!,q. Pruadoe r:f,.g : L’Lé.!’
S GHl S o

[- pe2

2 sy

s1gd (g oret: 3 a8 T asr
T FWATHA & f5 R ggl 9T R4
qa) St wzesE aw A0d | Sar gy
RAFTET T | (2WAETR)

THE DEPUTY CHAIRMAN: He will
convey the sentiments of the entire House,
every Member and the Chair also, to  the
Prime Minister, to the Home Minister, to
the entire Government, and as soon as
he collects the facts, he will come back
to the House and I think beyond that the
Minister cannot say anything.  So, that is
over.., (Interruptions)... That is over.
He cannot say anything.. . (Interruptions)
...He cannot say anything more than
that ,.. (Interruptions)... He cannot
say anything  beyond that... (Interrup
tions) ... :
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WAy WAy W @ qrow: Iy
wER F awn § i sgiafeat 5w
AEIRE & w9 ug wwwdi € 4w
wifge @ =ifzd | . (Fmam) L
bee 45 @ pplae oS Su oo
o PE oar e Oy el Jlensd
-éhle- Ls,ﬁ ,QLE rLJ ¥ u,él‘aﬁ L*n
’ I[.. (t.'.‘.—-.tiféﬁ) .

ot a7 st weEta ; i fafveer
nENITR § wwd §¢ - (Swawiv)

gawiafa : € Wt orAITY § HIHIT
F g% & Far wulae s o

st {iZMe AGA 6 Ww AW
A1 wfeqr o & v & @07 T @@
%t fEwis Fe @ § frgm fafareg
Targ T F afew A fT ew Ty §
AT gt Haerg ug € (% gy I gt
# A F1 Ty g g fafaea i g
T Mat § 92 737 WATNF q § EIR
fafvez< wY ww 17 93 ferg ¢
2T qifgy '
u“"f 2 ‘33,'.2 t...m” [L 3 L}A,’
Gl 5 s Sl el iy by
Sl e &y - Ll 42 e
wly u..]‘ o5 sTate LI wly
[- dale Wos 45 Wity 5

tTransliteration in Arabic Script,
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SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): Madam...

oY WIgFnE NEAH TE AT ABA:
My sag demd g ufeg -0
(saasnT) -
T “J?’ g,w’ Se I..S)"a']‘i‘
g e o gl 9L S
_ [ (.:-»1:1]6.4) .
THE DEPUTY CHAIRMAN: Now we will
discuss The Budget (General), 1991-92...
(tnterruptions)... That matter is over...
(Interruptions).. . What do you want to say,

Mr. Jacob?... (Interruptions). . Order,
please.

SHRI M. M. JACOB: Madam, regarding
the Budget one request have to make.
Yesterday, we had consultations with the
Party leaders who were present in the
Chamber and this morning I have also met
some leaders in this connection. The Vote on
Account was passed in the Lok Sabha without
debate and aftsrwards they continued with the
consideration of the Budget. So I suggest, if
most of the Members agree to, to have ihe
voting first and then the debate.

THE DEPUTY CHAIRMAN: Agreed?

SHRI A. G. KULKARNI (Maharashtra):
Madam, let them discuss the Vote on
Account first and then we will discuss the
Budget.

SHRI MENTAY PADMANABHAM:
Madam, we agree to it if they are serious into
the investigation of Rajiv  Gandhi's
assassination.

THE DEPUTY CHAIRMAN: Whethei you
pass the Vote on Account or you don't pass
the Vote on Account, everybody is serious
about Rajiv Gandhi. Before I call the names
of Members to speak... (Interruptions)... Now
will take up the Appropriation (Vote on
Account} No. 2 Bill, 1991. Dr. Manmohan
Singh...

SHRI S. JAIPAL REDDY: Madam, I
would like to make one submission.

fTranstiteration in Arabic Script.
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THE DEPUTY CHAIRMAN: You
gave your commitment and now you want to
make your submission. How is it possible? It
is not a conditional commit-, ment...

SHRI S. JAIPAL REDDY: No, no, no. We
are only keen to have a commitment from the
Government that this will not be treated as a
precedent.

THE DEPUTY CHAIRMAN: I can
assure you that is not going to be made a
precedent. I assure you from the Chair. ..
.(Interruptions).. , I can assure you from the
Chair.. . (Interruptions)... T know what he
Hays. I can ready your mind also...

SHRI S. JAIPAL REDDY: Madam Deputy
Chairperson, you must permit us to make our
submissions. We want an assurance from the
Government that this will never be treated as
a precedent,

THE DEPUTY CHAIRMAN: O.XK.
Given. The Minister can also give that.

THE APPROPRIATION
ON ACCOUNT NO. 2 BILL, 1991

(VOTE

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Madam, I beg to
move:

"That the Bill to provide for tha withdrawal
of certain sums from and out of the
Consolidated Fund of India for the services
of a.part of the financial year 1991-92, as
passed by the Lok Sabha, be taken into
consideration".

The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN: Wo shall
now take up clause-by-clause consideration
of the Bill.

Clause 2to 4 and the Schedule  were
vided to the Bill, Clause |, the Enactir.

Yormula and the Title were added to the
Bill.

SHRI MANMOHAN SINGH: Madam, I
beg to move:

"That the Bill be returned".



